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Newsflash - GST: Extension of due date for filing GST
Returns for July and August 2017
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The Government of India has further extended time limit for furnishing GST returns for the month of July

and August 2017.
Extended due dates are as under
Forms July 2017 August 2017
GSTR-1 On or before 10 September 2017 On or before 5 October 2017
GSTR-2 11-25 September 2017 6-10 October 2017
GSTR-3 On or before 30 September 2017 On or before 15 October 2017

[Notification no. 29/2017-Central Tax dated 5 September 2017]




For further information please contact:

RSM Astute Consulting Pvt. Ltd.

13th Floor, Bakhtawar, 229, Nariman Point, Mumbai - 400021.
T:(91-22) 6108 5555/ 6121 4444

F: (91-22) 6108 5556 / 2287 5771

E: emails@rsmindia.in

W: www.rsmindia.in

Offices: Mumbai, New Delhi - NCR, Chennai, Kolkata, Bengaluru, Surat, Hyderabad, Ahmedabad, Pune,
Gandhidham and Jaipur.

.} facebook.com/RSMinindia

twitter.com/RSM_India

. linkedin.com/company/rsm-india

RSM Astute Consulting Pvt. Ltd. (Including its affiliates) is a member of the RSM network and trades as RSM. RSM is the trading name used by the
members of the RSM network.

Each member of the RSM network is an independent accounting and consulting firm each of which practices in its own right. The RSM network is
not itself a separate legal entity of any description in any jurisdiction.

The RSM network is administered by RSM International Limited, a company registered in England and Wales (company number 4040598) whose
registered office is at 50 Cannon Street, London EC4N 6JJ.

The brand and trademark RSM and other intellectual property rights used by members of the network are owned by RSM International Association,
an association governed by article 60 et seq of the Civil Code of Switzerland whose seat is in Zug.

This newsflash is general in nature. In this newsflash, we have summarized the Government of India notification no. 29/2017-Central Tax dated 5
September 2017. It may be noted that nothing contained in this newsflash should be regarded as our opinion and facts of each case will need to be
analyzed to ascertain applicability or otherwise of the said notification and appropriate professional advice should be sought for applicability of legal
provisions based on specific facts. We are not responsible for any liability arising from any statements or errors contained in this newsflash.
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